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आदशे / ORDER 
 

 

PER S.S. VISWANETHRA RAVI, JM :  
 
 

This appeal by the assessee against the order dated 30-08-2017 

passed by the Commissioner of Income Tax (Appeals)-3, Pune [‘CIT(A)’] for 

assessment year 2013-14. 

 

2. We find no representation on behalf of the assessee nor any 

application filed seeking adjournment.  Thus, the assessee called absent 

and set ex-parte.  Therefore, we proceed to dispose of the appeals by 

hearing the ld. DR and perusing the material available on record.  
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3. The assessee raised four grounds of appeal amongst which the only 

issue emanates for our consideration is as to whether the CIT(A) is justified 

in confirming the addition of Rs.27,61,201/- made on account of 

development expenses in the facts and circumstances of the case.   

 

4. Heard ld. DR and perused the material available on record.  We note 

that the assessee along with his brother sold piece of land admeasuring 

13633 sq. mtrs. out of total area of 19147 sq. mtrs.  According to the 

assessee, development expenses of Rs.1,42,34,400/- incurred on the said 

sold land of 13633 sq. mtrs. through his sister concern M/s. Belvalkar 

Housing Company.  The AO observed that the bill submitted by the 

assessee was for S. No. 1185B which includes both parts i.e. sold piece of 

land and remaining piece of land retained by the assessee covering entire 

plot of 19147 sq. mtrs.  The assessee vide submission dated 10-03-2016 

explained that the development cost of Rs.1,42,34,400/- was incurred only 

for sold land covering 13633 sq. mtrs. but not for entire plot of 19147 sq. 

mtrs.  The AO held that the assessee made a wrong claim and accordingly 

excess claim of Rs.27,61,001/- (Rs.55,22,002/- at 50%) being the share of 

assessee was added to the total income of the assessee.  We find the AO 

discussed the same in Para No. 12 of assessment order and the CIT(A) 

considered the same at Para No. 5.1 of the impugned order.  The AO held 

that the claim of development expenses is manipulated as there were no 

such entry to that effect in the books of the assessee or in the books of his 

sister concern i.e. M/s. Belvalkar Housing Company and it is also 

mentioned that the entire plot was developed at the same time.  The CIT(A) 

observed that no evidences corroborating the plea of assessee was 

produced before the AO and no such evidence as ever produced in the First 

Appellate authority also.  Having held so the CIT(A) confirmed the 

disallowance made by the AO on account of development expenses to the 
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share of assessee.  We note that this Tribunal issued as many as 12 

notices to the assessee intimating the date of hearing but however the 

assessee sought adjournment through his own letter and also through his 

authorized representative.  As on this day, we find no submissions or 

evidences supporting the claim of assessee are filed before us.  We note 

that on perusal of the order of both the authorities below, the assessee 

contended that the development expenses were incurred only to the sold 

piece of land but not for the entire land and as discussed above no 

evidences filed before both the authorities below in support of his claim, we 

find no such evidence filed before us.  In the absence of which we find the 

order of CIT(A) is justified.  Accordingly, grounds raised by the assessee are 

dismissed.   

 

5. In the result, the appeal of assessee is dismissed.   

 

Order pronounced in the open court on 09th June, 2022.   
                                

 
  Sd/-             Sd/- 

(Inturi Rama Rao)                     (S.S. Viswanethra Ravi) 
       ACCOUNTANT MEMBER             JUDICIAL MEMBER 
 

पुणे / Pune; ददिांक / Dated : 09th June, 2022. 
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